
 241  Increase in  Price  of  SRAVANA  8,  1895  (SAKA)  Re:  Atrocities  or  342,
 Nylon  के  Artificial

 yarn  (CA)

 polists out  of  it.  Here  is  an  industry
 which  is  continuously  being  profitable  and
 you  say,  we  tansot  nationalise it.  I  want
 to  know  when  the  time  will  come,  what

 is  the  criterion  for  taking  over  these  mills
 and  whether  you  have  a  policy  by  which
 monopolies  will  be  curbed  and  the  inter-
 ests  of  the  poor  man  will  be

 अकर
 I  hope  the  minister  will  direcfly  answet

 my  questions  without  going  round  and
 round.

 PROF.  D,  P.  CHATTOPADHYAYA:
 My  hon.  friend  has  said  that  the  volun-
 tary  price  agreement  has  totally  failed,  1
 do  not  share  his  view,  nor  his  figures.  1
 have  already  said  that  the  price  recom-
 mended  by  the  Tariff  Commmsion  in
 September,  1970  for  nylon  15  denicr  was
 Rs  73,80.

 SHRI  C  K.  CHANDRAPPAN,  T  have
 said  that  the  voluntary  pnce  agreement
 1  there.  The  price  will  be  written  in
 the  bills.  But  when  the  weaver  goes  to
 the  market  apart  from  what  ay  written  in
 the  bill,  he  has  got  to  pay  black  money
 to  get  the  yarn,

 PROF  D  P,  CHATTOPADHYAYA.
 1  have  said  that  आ  between  September,
 1970  and  January,  1973  there  was  no
 question  of  price  increase  I  live  already
 said  that  because  of  the  scarcity  uf  the
 commodity  there  has  been  some  malprac-
 tree,  1  have  also  said  very  clearly  that
 some  units  have  went  out  of  the  -volun-
 tary  agreement  and  action  15  being  taken
 against  them  I  have  already  said  that
 profit  motive  was  evident  from  the  high
 dividends  declared  by  some  companies.
 In  the  formula  that  we  are  evolving  we
 will  take  care  of  these  things  so  that  the
 high  profit  rate  is  not  allowed.  Then  he
 asked  ४  question  about  nationalisation,

 which
 is  a  big  question.  There  are  two

 Harijan  Women

 SHRI  PIEOG  MOBY:  Thirdly,  the
 most  igportant thing  is  that  you  do  not
 know  how  to  manage  them.

 PROF.  D.  P.  CHATTOPADHYAYA.
 1  will  solicit  your  help  in  this  matter.

 I  can  only  say  that  whatever  voluntary
 statutory  agreement  we  arrive  at  will  be
 uniformly  applicable  and  nobody  will  be
 exempt  from  it.

 —

 13.13  brs.

 RE.  ATROCITIES  COMMITTED  ON
 HARIJAN  WOMEN  IN  BIHAR  —contd.

 (Interruptions)

 MR.  SPEAKER:  1  have  not  sllowed
 any  adjournment  motion

 (Interruptions)

 आ  भोगेन्दर झा आ  (जय नगर )  27

 तारीख  को  दिल्ली  मे  लोगो  पर  लाठियां
 चलाई  गई  है  आसू  गैन  थोडी  गई  है।
 इसके  आरे  मे'  (व्यवधान)

 अध्यक्ष  महोदय  :  मैने  किसी  को
 काम  रोको  प्रस्ताव रखने  की  इजाजन
 नहीं  दी  है।

 ओ  भोगे वर का  दिल्‍ली मे  हुआ  2,
 महिलाओ  पर  हुआ  हैं,  युवको पर  हुआ
 है....

 अध्यक्ष  महोदय:  “मैंने  किसको को
 काम  रोको  प्रस्ताव  रखने की  इजाज़त
 नही दी  है।

 आओ  भोगेनाआा:  यह  सदन  में  भाना

 ची  अटल  निखारो  बाजपे:  (ग्वालियर)
 काम  रोकों  प्रस्ताव  बिहार में  हरिजन:

 महिला भों  परं  जो  भस्यीचोर  हुए  है,  उसके



 “The  State  shall  promote  with  special
 care  the  educational  and  economi:  आन
 terests  of  the  weaker  sections  of  the
 people,  and,  in  particular,  of  the
 ‘Scheduled  .Castes  and  the’  Scheduled
 Tribes,  and  shali  protect  them  from
 social  injustice  and  all  forms  of  ex-
 ‘ploitation.”

 पांच  सात
 ग

 377
 केसरी  भाए  ने। उसकी.  मैंने,  इमज  दे  दीप  औ.  ;  अब

 आमने नो  कह  दिया  है  उसको  सिकिस्टरके
 पथ भेजेंगे: मेज  A.  जवाज़  एड्,  मी
 सामने  रखेंगें।  बहस  करने  की  य्य्

 जोशन ee  meee  re)
 यह  एंकक्नमेंट  माश  के  सि  जप्त

 fot

 बहस या  काम:  रोको a  हालिया  एुडेंगन
 इन  में  से  किसी  कभी-आप  इजाजत
 ब्र।

 मध्यक  महोदय:  3778 दी  थी।
 उसके  बाद  मैंने  सोचा  कि  फैक्ट्स भा जाएं।
 एड जन मेंट  मोशन-में आप  मत  पड़िये

 आओ  अटल  बिहारी  :  पायी  :  बिहार
 असेम्बली में  फैक्ट्स  आ  गए  हैं।  स्पीकर
 ने  माना  ह ैकि  अस्थावर किए  गए
 हैं कौर  पुलिस  देखती  रही।  सरकार

 की  निन्दा  करने  का  सवाल  है।

 झग्य्रक  महोदय.:  हरिजनों  के  बारे

 में  प्रैस को  इजाज़त  दे  देता  हूं।.  मिनिस्टर

 का  जवाब  जब  भ्रमणा  आपके  समने

 उसको  इजाजत  दे  दूंगा  ।

 SHRI  JYOTIRMOY  BOSU:  The  ob-
 servation  of  the  Speaker  of  Bihar  As-
 sembly  shgpld  be  an  eye-opener,  réeiking
 the  Goyernment...  terapinsy

 महिला:  Th  meage  जा

 the,  Assembly  ia  already  seized  4  it.

 बुरे  बान  te
 में  आए।  दे  आर  awe आक  1: अ
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 काश्त.  एडसन  कहे  क  उसकी  इजाजत
 दे  कूता  +  कैसखावा, तो भाने.दें । तो  कते दें ।

 maw  बिहारी  शजमेधी  :  कमिशनर

 फार  हैस्बूल्ड,  कास्टल  एण्ड  ट्रायल  को
 रिपोर्ट  मिलाप  लगाए।  मधुबनी भे  जाए
 और बह  देखे  कि  क्या  हुआ  हैं  और  सदन
 को  कीबोर्ड  दे।  वह  पार्लियामेंट के  प्रति
 जिम्मेदार  हैं।

 अध्यक्ष  महोदय:  रिपोर्ट  मगवा  लगा।

 13.18  hrs.

 RE  USE  OF  TEAR  GAS  ON  DEMONS-
 TRATORS  IN  DELHI

 अध्यक्ष  महोदय  :  अब  दिल्ली मे
 जो  हैमस्ट्रेशन  हुआ  और  आसू  गैस  छोडी
 गई  है  वहं कैसे  पालियामेट  मेरा  जाए

 ओ भोग ेझा  राजधानी  (जय नार)
 दिल्ली मे  जलूस  निकलेगा  शान्तिपूर्ण और  उम
 पर  आसू  गैस  छोडी  जाएगी  और  लाठिया
 चलाई  जाएगी  और  यह  यहा  लाउ नहीं नहीं
 होगा  तो  कहा  होगा”

 शो  श्पौति मथ बस, मथ  बसु  डाममड  होकर
 जंगल  राज  है।

 ओ वो गगरा झा झा  शान्तिपूर्ण  अदर्शना
 पर  ऐसा  होगा तो  शान्ति नही  रहेगी।
 कृपा  करके  आप  मौका दे  और  उसको

 एलाउड  करे।  लोग चुप  नहीं  रहेगे। जो

 दिल्ली  मे  हुआ  है  वहं  सारे  देश  मे  होगा।
 लोग  शान्ति पूणे  अदर्शन  करेगे  और  उन
 पर  आप  आसू गैस  जलाएंगे,  लाठियां
 चलेंगे  ्तो  यह  नहीं  चलेगा।  आप

 Delhi

 कालिंग  स्टेशन  इसको  एलाउ  करे  और

 सदन मे  थाने दें  ।

 ी  अटल  बिहारी  वाजपेयी  (ग्वालियर)
 दिल्ली मे  असेम्बली  नही  है  ।  कानून  और
 व्यवस्था  के  लिए  पार्लियामेट  जिम्मेदार

 है,  केन्द्रीय  सरकार  उत्तरदायी  है।

 wean  महोदय  डे  टुडे  एडमितिस्ट्रे

 शन  और  मेटनेंस  आफ  अडूर  य्  यहा  कैम
 आएगा  ।

 All  I  can  do  1s  to  send  your  »rotest  to
 the  Home  Minister  and  ask  him  to  riake
 a  Statement

 भार  PILOO  MODY  (Godhra)  If  the
 procedure  1s  that  the  Mimster  should
 make  a  >tatement,  then  he  should  fave
 suo  motu  come  to  make  that  statement
 and  not  after  we  have  brought  the  matter
 to  the  notice  of  the  House,  after  we  have
 agitated  so  much  on  it

 MR  SPEAKER  I  suggest  a  vii  miecdia
 What  they  say,  I  will  send  it  to  him
 shall  allow  two  or  three  membeis

 SHRI  PILOO  MODY  The  Minister
 should  have  come  out  with  3  statement
 on  his  own  and  not  after  my  friends  have
 raised  it  After  they  have  demanded  every
 type  of  motion  in  existence,  you  say,  भू
 will  ask  the  Minister  to  make  a  state
 ment’  It  does  not  make  any  sense  We
 must  have  a  discussion  first  befor2  the
 Minister  can  reply

 MR  SPEAKER
 three  members

 1  will  allow  two  or

 SHRI  JYOTIRMOY  BOSU  I  want  to
 bring  to  the  notsce  of  the  House  the  atro
 cities  that  are  committed  on  Harijans
 particularly  om  women,  almost  every  day
 It  happened  im  Banda  district,  then  he
 Monghyr  distnect.

 MR  SPEAKER  You  had  already  made
 your  pormt  eaffier:  7


